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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

OA NO. 16 OF 2025

IN THE MATTER OF:

PUBLIC ACTION COMMITTEE &Ors. ...Applicants
Versus
STATE OF PUNJAB AND ORS. ...Respondents

REPLY IN FORM OF AFFIDAVIT ON
BEHALF OF RESPONDENT NO. 2.

Dr. SonaThind, IAS, MSTRICT
MAGISTRATE, FATEGARH SAHIB.

prrg

I, Dr. SonaThind, District Magistrate, Fatehgarh Sahib, do hereby solemnly

affirm and declare and under:-

1. That it is briefly submitted that the Hon’ble National Green Tribunal is
considering the issue of restitution of Drain-Choe (Natural flood drain-
HanslaNadi) against major loss to the Environment in SukkaDariya
(HanslaNadi) as well as construction of MRF Shed within the area of
SukkaDariya, which is a flood drain (including unsegregated domestic and

single-use plastic wastes) resulting in Environment and Water Pollution.

2. That therc is a categorical averment against the answering respondent that the

District Magistrate, Fatehgarh Sahib imposed restriction under Section |44,

Code of Criminal Procedure, 1973, to stop local residents from accumulating
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peacefully near the impugned garbage dump on land of the water body-
sukkadariya, instead of passing orders to remove the garbage dump.
That it is submitted tha the answering respondent has not imposed a
restriction Section 144, Code of Criminal Procedure, 1973, the answering
respondent wrote a letter to Senjor Superintendent of Police, Sri Fatehgarh
Sahib for providing assistance of the police to the Respondent No.3 after a
request letter was received from Respondent No.3 with regard to a protest
regarding the dumping site as a result of which, the waste was lying on the
road. Copy of the letter is attached as Annexure R-1.
. That it is humbly submitted that the role of the answering respondent his
limited in the present matter as the matter primarily pertains to the role of the
- Municipal Council, Fategarh Sahib. It is pertinent to mention that the

answering respondent has not violated any order of the Hon’ble National

Green Tribunal in any manner.

5. It is, therefore, most respectfully prayed that the present OA filed by the

applicants may kindly be dismissed, in the interest of justice.
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